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No &«’I {I}f§9 m’f‘he fai%ewmg rawaiazwns in Centrai ﬁiscmmy Rea‘m atory Commission
- (Conduct of Business) Regulations, EQ*}Q shall raacf as und&r mgteaﬁ of ﬁzm published on 26-4-1999
in Pm 11} S&Ci!{:m v GI‘ NQ 1264 ’ (
Remﬂatic}n Chamer
No. o -
’ L S
7 1 The proceedings of e Commission shall be conducted in
: Ilnsls«‘z orin Rmdz if permitted by the Commission.
13(3) 1 In paz“mcuiar and without pf@guazzﬁ to the generality of
the sbove provisions, the Secretary shall  have j{%za
ol Q‘f{ﬁ“"’ powers and  perform the following duties,
1303)e) 1
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of efficient discharge of the functions of the Commission
under the Act and place the information before the

Commission.

. . .

18(1) I It shall be open to the Commission to permit any association N
/forum or other bodies corporate of any group of.consumers '

to participate in any proceedings before the Commission. |

18(2) I Ttshall be'opentothe Commission for the sake of timely i

~completion of proceedings, to direct grouping of  the
‘associations/forums referred to above, so that they can make
~-collective affidavits:.+ - = . e ’

18(3) .- 1 The Commission may, as and when considered approprate, ,

~ notify a proceedure for recognition of associations, group, e
forum or  bodies corporate as registered consumer
association for purposes of representation beiore “the

- Commission. v o : :
2 TR " Quorum
, ) II The Qdorum for the proceedings before the Commission
shall be three. ‘ '
22 - I No 'MemB:er"inclﬂ'aiiigE)}l‘dﬁiciqMember, shall exercise his ’

~orvote on a decision unless he is present during all the
- substantial hearings of the Comrmission on such matter.

54(4) T The Commission may direct the parties to file written note
of arguments or submissions in the matter.

80 YV Any generating company as specified in clause 79(1)
‘ \ proposing to enter into any agreement for supply of -

- electricity between the generating company and any buying

: Vpérty shall get the approval of theé Commission for the

Tanff before entering into such contracts. ‘

81 Vo The Commission shall frame from time to time guic_éeiines in
matters relating to electricity Tariff in terms of section 13(g)
of the Act which shall be notified.

.
ATTIOD

Cerd s




#

e

%

5 [ —ETE 4]

M T ORI arETen

—

ro—

5.

9l1.

vV

P s, sttt oo o e

The Commission may, if considered appropriate, approve
differential tariffs linked to factors like time of day Mete ing
(TOD) and payment terms with built in incentives for tim ely
payment of bills.

Any utility found to be charging a tariff diffarent from the
one approved by the Commission shall be deemed to have
not complied with the directions of the Commission and
shall be liable to penalties under section 45 of the Act
without prejudice to any other proceedings and penalty tg

which it may be liable under any other Act. Any excess -

charge of tariff by any utility in any year shall be dealt with
as per the directions of the Commission, :

The Commission may require any utility to prepare and the
Commission may approve the code concerning planning,
development, connection/use of Inter-State Transmission
System and integrated operation and grant of transmission
licence which shall be notified as Indian Electricity Grid
Code (IEGC). '

SANJEEV S. AHLUWALIA. Secy.
[No. ADVT/IVIV/150/99(Exty.)]
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